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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

(Circuit Bench: Shimla) 

… 
CP No.063/00188/2018 &  
MA No.063/01936/2018 in 

OA No.063/00426/2013   
 

 Shimla, this the 6th day of March, 2019 
… 

CORAM:  HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J)  
  HON’BLE MRS. P. GOPINATH, MEMBER (A) 

… 

Painu Ram son of Shri Hira Ram, age 64 years, resident of VPO 

Shahtalian, Tehsil Jhandutta, District Bilaspur (HP)-174001, (Group-

D).  

.…Petitioner 

(Present:  Mr. D.R. Sharma, Advocate)  

 
VERSUS 

 
1. Sh. A.N. Nanda, Secretary, Ministry of Information and 

Technology, Department of Posts, Dak Bhawan, Sansad Marg, 

New Delhi-110001.  

2. Mrs. Samita Kumar, Chief Postmaster General, HP Circle, Shimla 

(H.P.)-171001.  

3. Sh. Bhawani Prasad Sharma, Sr. Supdt. of Post Offices, 

Hamirpur Division, Hamirpur (H.P.)-177001.   

.…RESPONDENTS 

(Present:  Mr.  Sanjay Goyal, Advocate) 

ORDER (oral)  

SANJEEV KAUSHIK, MEMBER (J) 
 

 Mr. Sanjay Goyal, learned counsel appearing on behalf of 

respondents has produced a copy of letter dated 28.2.2019 written 

by the Assistant Director General (SPN), Govt. of India, Ministry of 

Communications, Department of Posts, New Delhi to the Chief 

Postmaster General, H.P. Circle Shimla, thereby granting approval 

for implementation of the order of this Court, whose violation has 
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been alleged in the present C.P.  The copy of the same is taken on 

record. Based upon this communication, learned counsel for 

respondents submits that since the approval has been accorded for 

implementation of the order of this Court, therefore, this C.P. be 

closed having been satisfied. 

2. Considering the above, this C.P. is closed having been 

satisfied. Notice issued is discharged. Pending M.A. also stands 

disposed of.  However, we expect that the respondents will release 

the actual benefit in favour of the petitioner within 8 weeks from 

today and in case the needful is not done within the time granted, 

the petitioner will be at liberty to move an appropriate M.A. for 

revival of the this C.P.  

   

  (P.GOPINATH)                                        (SANJEEV KAUSHIK) 

    MEMBER (A)                                             MEMBER (J) 

 

Dated:  06.03.2019 

`SK’ 
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